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PROTOCOL AMENDING THE CONVENTION ON THE LIMITATION
PERIOD IN THE INTERNATIONAL SALE OF GOODS

THE STATES PARTIES to this Protocol,

CONSIDERING that international trade 1s an important facter in the promotion of
friendly relations amongst States,

BELIEVING that the adoption of uniform rules governing the limitatlon period in
the international sale of goods would facilitate the development of world trade,

CONSIDERING that amending the Convention on the Limitation Periocd 1n the
International Sale of Geoods, concluded at New York on 14 June 19TH {the 1974
Limitation Convention), to conform to the United Nations Convention on Contracts
for the International Sale of Goods, concluded at Vienna on 11 April 1980 (the
1680 Sales Convention), would promote the adoption of the unifocrm rules governing
the limitation period contalned in the 1974 Limitation Convention,

HAVE AGREED to amend the 1974 Limitation Convention as followa:
Article I

(1) Paragraph 1 of article 3 is replaced by the following provisions:
"1. This Convention shall apply only
{(a) if, at the time of the conclusion of the contract, the places of
business of the parties tc a contract of international sale of

goods are in Contracting States; or

(b) if the rules of private international law make the law of a
Contracting State applicable to the contract of sale."

{2) Paragraph 2 of article 3 is deleted,

{3) Paragraph 3 of article 3 {83 reaumbered as paragraph 2.




Article 11

(1) Subparagraph {(a) of articie U is deleted and replaced by the following
provision:

“"(a) of goods bought for personal, family or household use, unless the
seller, at any time before or at the conclusion of the contract,
neither knew nor ought to have known that the goods were bought for
any such use;

(2) Subparagraph (e) of article 4 13 deleted and is replaced by the following
provision:

"{(e) of ships, vessels, hovercraft or alircraft;"

Article III

A new paragraph 4 i3 added to article 31 reading as follows:

w(4) If, by virtue of a declaration under this artiecle, this Convention
extends to one or more but not all of the territorlial units of a
Contracting State, and if the place of business of a party to a
contract 1s located in that State, this place of business shall,
for the purposes of thia Convention, be considered not to be in a
Contracting State, unless it is in a territorial unit to which the
Convention extends."

Article IV

The provisions of article 34 are deleted and are replaced by the following provisions:

"1, Two or more Contracting States which have the same or closely related
legal rules on matters governed by this Convention may at any time
declare that the Conventlon shall not apply to contracts of international
sale of goods where the partles have their places of business In those
Statea. Such declarations may be made jointly or by reciprocal unilateral
declarations.

2. A Contracting State which has the same or closely related legal rules on
matters governed by this Convention as one or more non-Contracting
States may at any time declare that the Convention shall not apply to
contracts of international sale of goods where the parties have their
places of buainesas in those States.



3. If a State which is the object of a declaration under paragraph (2) of
this article subsequently becomes a Contracting State, the declaration
made shall, as from the date on which this Convention enters into force
in respect of the new Contracting State, have the effect of a declaration
made under paragraph (1}, provided that the new Contracting State jolna
in such declaration or mgskes a reciprocal unilateral declaration.”

Article V
The provisions of article 37 are deleted and are replaced by the following
provisions:
"This Convention shall nct prevall over any international agreement which has
already been or may be entered into and which contalins provisions concerning

the matters governed by this Conventlon, provided that the seller and buyer
have their places of business in States parties to such agreement.,"

Article VI

At the end of paragraph 1 of article 40, the following provision is added:

"Reciprocal unllateral declarations under article 34 shall take effect on the
first day of the month followlng the expiration of six months after the
receipt of the latest declaration by the Secretary-General of the United
Naticna."

FINAL PROVISIONS

Article VII

The Secretary-General of the United Nations is hereby designated as the depositary
for this Protocol.

Article VIII

(1) This Protocol shall be open for accession by all States.

(2) Accession to this Protocol by any State which is not a Contracting Party
to the 1974 Limitation Convention shall have the effect of accession to that Convention
as amended by this Protocol, subject to the provisions of article XI.

{3) Instruments of acceasion shall be deposited with the Secretary-General of the
United Natlons.




Article IX

(1) This Protocol shall enter into force on the first day of the sixth month
following the deposit of the second instrument of accession, provided that on that
date:

(a) the 1974 Limitation Convention is itself in force; and
(b) the 1980 Sales Convention i3 also in force.

If these Conventlons are not both in force on that date, this Protogol shall enter into
force on the first day on which both Conventlons are in forcs.

(2) For each State acceding to this Protocol after the second instrument of
accessaion has been deposited, this Protocol shall enter into force on the first
day of the sixth month following the deposit of its instrument of aeccession, if by that
date the Protocol ls itaself in force. If by that date the Protocol itself is not yet
in force, the Protocol shall enter into force for that State on the date the Protocol
itself enters into force.

Article X

If a State ratifies or accedea to the 1974 Limitation Convention after the
entry into force of this Protocol, the ratification or accession shall alsc constitute
an accession to this Protocol if the State notifies the depositary accordingly.

Article XI

Any State which becomes a Contracting Party to the 1974 Limitation Convention,
as amended by this Protocol, by virtue of articles VIII, IX or X of thils Protocol
shall, unless it notifies the depositary to the contrary, be consldered to be also
a Contracting Party to the Convention, unamended, in relation to any Contracting
Party to the Convention not yet a Contracting Party to this Protocol.

Article XII

Any State may declare at the time of the deposlt of its instrument of accession or
its notification under article X that it will not be bound by article I of the Protocol.
A declaration made under this article shall be in writing and be formally notified to
the depositary.



Article XIIT

(1)} A Contracting State may denounce this Protocol by notifying the depositary
to that effect,

(2} The denunciation shall take effect on the first day of the month following
the expiration of twelve months after receipt of the notification by the depositary.

(3) Any Contracting State in respect of which this Protocol ceases to have
effect by the application of paragraphs (1) and {2} of this article shall remain a
Contracting Party to the 1974 Limitation Convention, unamended, unless it denounces the
unamended Convention in accordance with article U5 of that Convention.

Article XIV

(1) The deposltary shall transmit certified true copies of this Protocol to all
States.

(2) When this Protocol enters into force in accordance with article IX, the
depositary shall prepare a text of the 1974 Limitation Convention, as amended by
this Protocol, and shall transmit certified true coples to all States Parties to
that Convention, as amended by this Protocol.

DONE at Vienna, this day of 11 April 1980, in a single original, of which the Arable,
Chinese, English, French, Russian and Spanish texts are equally authentic.







PROTOCOLE MODIFIANT LA CONVENTION SUR LA PRESCRIPTION
EN MATIERE DE VENTE INTERNATIONALE DE MARCHANDISES

LES ETATS PARTIES AU PRESENT PROTOCOLE,

CONSIDERANT 1'importance du commerce international pour la promotion de relations
amicales entre les Etats,

ESTIMANT que l'adoption de régles uniformes applicables au délai de prescription
en matiére de vente internationale de marchandises favoriserait le développement du
commerce mondial,

CONSIDERANT également qu'une modification de la Conventlon sur la prescription
:n matiére de vente internationale de marchandises, conclue a New York le 14 juin
1974 (Convention de 1974 aur la prescription), afin d'en harmoniser les dispositions avec
celles de l1la Convention des Nations Unies sur les contrats de vente internationale de
marchandises, conclue & Vienne le 11 avril 1980 (Convention de 1980 sur la vente),
faciliterait 1'adoption des régles uniformes applicables au délai de preseription que
contient la Convention sur la prescription.

SONT CONVENUS de modifier la Convention de 1974 sur la prescription comme suit :

Article I

1. Le paragraphe 1 de 1'article 3 eat remplacé par la disposition suivante :
"1, La présente Convention ne a'appligue gque
a) 31, au moment de la conelusion du contrat, les parties & un contrat de
vente internationale d'objets mobiliers corporels ont leur établissement

dana des Etats contractants; ou

b) si les régles du droit international privé rendent applicable au contrat
de vente la loi d'un Etat contractant.”

2. Le paragraphe 2 de 1'article 3 est supprimé.

3. Le paragraphe 3 de l'article 3 devient de ce falt le paragraphe 2,
Article IT

1, L'allnéa a) da l'article 4 est supprimé et remplacé par la disposition
suivante :



"3) d'objets mobiliers corporels achetés pour un usage persaonnel,-familial ou
domestique, & moins que le vendeur, & un moment guelconque avant la coneclusion

ou lors de la conclusion du contrat, ntait pas su et n'ait pas &té censé savoir que
ces objeta étaient achetés pour un tel usage;".

2. L'alinéa e) de l'article Y4 est supprimé et remplacé par ia disposition suivante :

"e)} de navires, bateaux, aéroglisseurs et aéronefs;".

Article TII

~

Le nouveau paragraphe 4 cl-aprds eat ajouté 2 l'article 31 :

"4, Si, en vertu d'une déclaration falte conformément au présent article, 1la
présente Convention stapplique 2 1'une ou plusieurs des unitéda territoriales
d'un Etat contractant, mals non pas a toutes, et si 1'&tablissement d'une
partie au contrat est situé dans cet Etat, cet &tablissement sera considérd,
aux fins de la présente Conventlon, comme n'étant pas situé dans un Etat
contractant, a moins qu'il ne solt situé dans une unité territoriale a
laguelle la Convention s'applique.™.

Article IV

Les dispositions de l'article 34 sont supprimées et remplacées par les
suivantes :

"1} Deux ou plusleurs Etats contractants qui, dans des matiérea régies par la
présente Convention, appliquent des regles juridiques identiques ou volsines
peuvent, a tout moment. , déclarer que la Convention ne s'appliquera pas aux contrats
de vente internationale de marchandises lorsque les parties ont leur établissement
dans ces Etats. De telles déclarations peuvent tre faltes conjointement ou
étre unilatérales et réciproques.

2) Un Etat contractant qui, dans des matieéres regies par la présente Convention,
applique des régles juridiques identiques ou volsines de zelles d'un ou de plusieurs
Etats non centractants peut, & tout moment, déclarer que la Conventlon ne
s'appliquera pas aux centrats de vente internaticnale de marchandises lorsgue les
parties ont leur établissement dans ces Etats,

3} Lorsqu'un Etat i 1'égard duquel une déclaratlon a été falte en vertu du
paragraphe 2 du présent article devient par la suite Etat contractant, la
déclaration mentionnée aura, & partir de la date & laquelle la présente
Convention entrera en vigueur a l‘égard de ce nouvel Etat contractant, les effets
d'une déclaration faite en vertu du paragraphe i1, & condition que le nouvel Etat
contractant s'y associe ou fasse une déclaration unilatérale a titre récilproque.™.



Article ¥

Les dispositions de ltartiole 37 sont supprimées et remplacées par le texte suivant :

".a présente Convention ne prévaut pas sur un accord international déja conclu ou
B conclure qul contient des dispoaitions concernant les matiéres régies par la
présente Conventlon, & condition que le vendeur et l'acheteur aient leur
établigssement dans des Ftats parties & cet accord.".

Article VI

La disposition suivante eat ajoutde & la fin du paragraphe 1 de l'article 40 :

"Les déclarations unllatérales et réeiproques faites en vertu de l'article 3i
prendront effet le premier jour duy mols suivant 1l'expiration d'une période de six
mois aprés la date de 1la réception de la dernitre déclaration par le Secrétalre
général de 1'Organisation des Nations Unies.",

DISPOSITIONS FINALES

Article VII

Le Secrétaire général de 1'Organisation des Nations Unies est désigné comme
dépositalire du présent Protocole,

Article VIIT

1} Le présent Protocole sera ouvert 4 1'adhésion de tous les Etacs.

2} L'adhésion au présent Protocole par un Etat qul n'est pas partle contractante
& la convention de 1974 sur la prescription aura 1'effet d'une adhésion & la
Convention telle que modifiée par le présent Protocole, sous réserve des dispositions de
1'article XI.

3) Les instruments d'adhésion seront déposés aupreés du Secrétaire général de
1'0Organisation des Natloms Unies.

Article IX

1) Le présent Protocole entrera en vigueur le premier jour du sixieme mois
suivant le dépbt du deuxiéme instrument d'adhésion, a condition :

a) que la Convention de 1974 sur la prescription soit elle-méme en vigueur i
cette date, et




b) que la Convention de 1980 sur la vente soit également en vigueur & cette
date.
S1 ces conventions ne sont pas toutes les deux en vigueur 3 cette date, le présent
Protocole entrera en vigueur le jour méme ou toutes deux seront en vigueur,

2)  Pour chacun des Etats qul adh@rera au présent Protocole apréas que le deuxieme
instrument d'adhésion aura &té déposé, le présent Protoeole entrera en vigueur le premier
jour du sixidme mois suivant le dépHt de son instrument d'adhésion, si & cette date de
le Protocole est lui-méme en vigueur. S3i, & cette date, le Protocole lui-méme
n'est pas encore en vigueur, il entrera en vigueur & 1'égard de cet Etat & la date de
son entrée en vigueur.

Article X

S1 un Etat ratifie la Convention de 1974 sur la prescription ou y adhére aprés
l'entrée en vigueur du présent Protocole, cette ratification ou cette adhésion

constituera également une adhésion au présent Protocole a condition que 1'Etat adrease
au dépositaire une notification a cet effet.

Article XI

Tout Etat qui devient partie contractante a4 la Convention de 1974 sur la
prescription telle que modifiée par le présent Protocole en vertu de ltarticle VIII,
de 1'article IX ou de l'article X du présent Protocole, et qul n'adresse pas de
notification en sens contraire au dépositaire, sera considéré comme étant également
partie contractante a4 la Convention de 1974 sur la prescription non modifiée dans ses
rapports avec toute partie contractante A cette dernilére convention qui n'est pas
devenue partie contractante au présent Protocole.

Article XII

Tout Etat peut déclarer, au moment du dépdt de son instrument d4'adhéslon ou de sa
notification en vertu de l'article X, gqu'il ne sera pas 11é& par 1'article I du Protocole,
Une déclaratlon en vertu du présent article devra &tre falte par écrit et notifide
formellement au dépositaire,

Article XIII

1) Tout Etat contractant pourra dénoncer le présent Protocole par notiflication
adressée & cet effet au dépositalre,

2y La dénonciation prendra effet le premier }jour du mois svivant l'expiration
d’une pérlode de douze mols & compter de la date de réception de la notification
par le dépositaire,



3)  Tout Etat contractant & 1'égard duquel le présent Protocole cessera d'avolr
effet en application des paragraphes 1 et 2 du présent article demeurera partie
contractante a la Convention de 1974 sur la prescription non modifiée, sauf dénonciation
de cette convention effectude conformément & 1'article 45,

Article XIV

1 l.e dépositaire transmettra & tous les Etats un exemplalre certifid conforme
du présent Protocccle.

2) Lorsque le présent Protocole entrera en vigueur conformément i l'article IX,
le dépositaire établira le texte de la Convention de 1974 sur la prescription telle gue
modifiée par le présent Protoccle et en adressera un exemplaire certifié conforme a
tous les Etats parties & ladite Conventlon telle que modifiée par le présent Protocole.

FAIT & Vienne, le onze avril mil neuf cent quatre-vingt, en un seul original, dont
les textes anglais, arabe, chinois, espagncl, frangais et russe sont également authentiques,







HPOUOKOR OF KSMEHEGMM KOHPEHIMM 0B WCKOBOR
JABHOCTH B MEWIVHAPOIHOR HYIUIE-IIPORAXE TOBAPOB

locyIapeTBA—YULCTHUKY HECTORMETC HPOTOKOJIB N

YUHTHBAA, UTO MORIYHADOINAA TOProBAI ARAAGTCA BAXHWM GaKTCPOM B Jele cojefeTsun
DABBHTHN ADYRECTBEHHHX OTHONEHU} Memfy rocylapcTbBaMu,

CUMTEA, UWTC NPHUATAS €IWHOOODPEINMX LPABMA, PEryi¥pYRIMX HCKOBYR LEBHOCTL B MOE-
AyhapogHolt kymme-npogake ToBapos, OyfeT coxe#icTSOBATE PRIBATHO MHpoBOff TOpromaw,

YyudTHBAR, UTO BHecenpe nolpanox B KoHpeHnuw o6 uckopof [aBHOCTH B MeRIyHApOIHOH
Kynie-npeaaxe Teanpon, anrmouenuyn p Hepo-fopxe 14 uona 1974 rona (Koupeunna of ucxopoff
rapnocTa 1974 roxag, MIA MPUESICHMA ee B cooTBeTcTmMe ¢ Hombennuel Opranusamun 085veru-
Henmux Hauudt o foroBopax MemnyHaporaol KyInu-Uponasd TOBADOE, saknabueHHof B Bene
"1 ampena 1980 ropa (KowmeHmuA o xynmae-upoaaxe ToBapos 1980 rona), 6ynet coxelcTBOBATE
OPHHATHE €AUH0OGpANHLY TpABUI, PErYIMDPYOOMX HCKOBY® NABHOCTL, COLepmamuxcA B Koupen-—
nun of uckobol masHocTH 1974 roga,

COTNACHANCE BHECTH ClemypomMe Donpaskd p Konbenuunw o6 wckoboft masHocTe 1974 rozat
Crarea L

1) Tyurr 1 craTek 3 3aMEHAETCA CHENYBIMMM HOOACKSHHAMM:

"1, Hactoamas KoxuBeHnus uUpHMeHAETCE TOJBKC B TOM cjyuae, e€CIH

a) B MOMCHT SAKINYEHWA LOI0DORNL MORIVHADODHOH KYIAM-DDPCIasd TOBApOB KOMMEep-—
YoCKHe TpeRIpHATHA CTOPOH IOroropa HaxoLATcA B JoroBapUBAWIMXCA POCYRAPCTBAX;

HIH

L) COTAACHO HOPMAM MekIyHaDOIHOUO UACTHOLO IIpaBa K IOTOBOPY XYILAM-IPOIamH
npumeHuMo npano lleronapuBamnerocs rocyrapcrea’.

2) [lynkr 2 oTaTen § UCHIKNUASTCH.,

3) OyuxT 2 cTaTb¥ 2 CTAHOBATCA OYHKTOM 2.
LraTes i1

1) Hoanyuxr "a" craTew 4 uckxaniaeTcAd X 28MeHAOTCH CleIylNUMM HoXOReHMEeM !

"a) TORAPOB, HOTOpPWE IUPHOODOTRTCA EAA JuuHero, cemefiHoro #am IOMATHETO
HCTOAB30NAHNA, 38 UCKIANISHHCM CAydaen, KOTUJA NpoksBeil B apSoe BpeMA o HAM B
MOMOHT BEKIOUCHHA JOCOBOPA 1O 181 H He JofAxen OwX 3HATH, YTO TOBAPH IpHOGCpeTa-,
0TCA LAA TAKOUO ncHanbzosanms',

2) lMonnyarT "e" craren 4 HCKAXUAESTCA H 3&MOIASTCH CAeIYOEDHM TOJOREHHEM:

"o} cyaon BOAHOUG M OBODJIYMHOTO TPANCIOPTA, & TAKRE CYA0B HAR BO3IyEmHOH
nosymre",




Crarpg 11T

B crarse 31 pmo6aBrmercA crenymmuii nopuft oTYHRT 4@

"4, Fcau B cuay sagsleHuA, CcLeNAHHOTO B COOTBCTCTRUuM ¢ Jausol crarnei,
HAECTOAMAR KOHDEIUUR DACTPOCTPAMACTCA HA OAHY MIM HECKCILKO TEPDPUTCPHANLHHX
eIMHMI], 4 He HA NCe TCPPUTOPHANLHHO ENWHMOH JoTOB&pMBADMEroccf IOCYNApPCTEa, H
ecli KOMMEpuecKoe UpONIPUATHE CTOPOHH JOTOBODA HAXOLMTCHA B 9TOM POCYNADCTEE,

To Lasa merxel nacroamed KompeHnwM cuMTaeTcA, UTO ITO XOMMepuecKoe NpefOpRATHE
He HaxOLUTCH B TaxoM Jlor oBapHBADMEMCH TOCYLApPCTBe, €CIM TOoALKO CHO HE HAXOIMTCH
B TEDpUTODPHANLHON egUHMIle, HA KOTODYD PACHpPOCTDAHAeTCA HacTommas Kousemmua",

Cratpa IV

llorokeHHA CTATHH 34 HMCKIDYAKWTCA H IAMEeHADTCH CIeIYyDMAMY IONOXEeHHAMH

. Jinn umg Sonca Jlororapunnopgipxces rocyaapcrid, UPUMCHADMUX HAHAJOTKUHHE
HIM CXOMHUG Hpabohwe HOPMIY 110 bBoupocam, peryaupyemimm nacrommelt Koumermueit,

MOTYT B AD6oC BPeMH DAADUTL O HenpuMenuMocTh HOUBEITIME K NOTOBODAM MexgyHapopHo#
KyLAM—-UDOLARH TOBAPOD B TeX CAYULIX, KOrILA KOMMepUecKUe LpellpHATHA CTOPDOH HAYO~
JATCA B OTUX TOCYILADPCTNAX. Taxue sageaednA MOryT GHTE CLeJAaHE COBMECTHO HJIH
OyTeM B3AMMHLX CAHOCTODOHHUX samBaedHuft,

2. Jloropapipapmeecs ToCyZapcTnc, KOTOpoe o BOIpocaM, pPerylHpyeMudM
nactomneit Kouroingueft, mpeMcHgeT OpaBopie HOPME, AUGJOTHYHNE HAM CXOJHHE C Opa-—
BOBLIME HOPMAMH ORUIOTC HIM HECKONBKHMX TOCYLAPCTE, He ADRIADEMXCA YUaCTHHKAMH
HacrosmyeR Koupenmim, mMoxeT B Jmb6oe BpeMa 34ABUTE O HEUDHMeHMMOCTH HOHBeHIKK
¥ LOTOBOPAM MeEIYHAPONHOR KyUAH-NPOJAXH TOBApOR B TeX CIyuaAX, KoTrLa KoMMepde—
CKHE NPONUIPHATHA CTOPOH HUXCHZATCA B DTHK TOCYLAPCTRAX.

3. enxy rocysaperso, B OTHODCHOHM KOTODOIC jelaeTcd safgBiAeHHEe B COOTBOTOT-
BIM C LIYHETOM £ llAcTomneil crtaThi, PIOCIELCTBUM CTAHCBHTCE JoroBapRBapmuMcd Tocy—
HApeTBoM, TO cIelanioe BASBNCHUe ¢ JarTH BCTynAeHMA B cuwiy HacTtosmelt Kowmermmum
B CTHOMEHWH 3T0l'0 nouoro Jlor'ohapIbaBEerocs rocyRapeTsa HMeeT CHIYy SamgBleHUHA,
CLEeNHHHUL'0 B COOTRETCTRUIL € IYHKTOM 1, LIpH yCclAoBMM, 4UTO 5TC HOBoe JloroBapHBam—
meeCA IroCyLapcTBO UDICOSNUHASTCA X TAKOMY 3afABACHHI WIH ILejaeT B3aHMHOEe
ORHCCTOPOHHEE BammneHus",

Crares V

Honoxenun cronrnit :{'," VOHMOWAOTCM 1M 3UMSUARTCH CACIYIONHME HOJORCIHAMM S

"Hacrommaa Honpenund le sarparwsaer aelicrens anforo MeXIYHAPCIHOrO corxame-—
HUA, KOTODOE VRO ILKMOUCHO MM MOXCT OGWTE 3AKIUYEHC M KOTOpOe CONePRUT HONOXEHUA
LI BOIDOCEM, ABIMIIMCHA IPOIMCTOM DEryadpobauds wactosmeil Konsemmuw, OpH yCHOBMH,
YTO UPOJABEL ¥ HMORyIATEN:E ¥MCKHT CBOW KOMMePUYeCKWe LPeRUPHATHA B roCYLaPCTBAX-
yHECTHURAX TAKOI'C cornamonua”.

ra



LITATEA W

B xowue nysxra 1 crarey AQ pofaRiseTca CAnAyvLee NDONOEENHS:
YByaMMHEEE OJNHOCTODOHIKE J8ABNENMd, CHeJSHHWe B COOTBETCTBHMM €O crathelf 34,
BCTYHART B CUNY B uepruil neuh Mecrra, CNefyOMeTO 3a MCTOUEHUMEM WOCTH MOCH-

nen nocxne noayuenmsn Uenepnntinm cexperapeM Opranuwsapps Ofweguwennny Hanul
nogaerHers XanpacHud" .

BAKJIOCTEARIHE O JOKEHNA

Crarpa VIT

Jeavaurapuem nacrosmero IlpoTorona HasHauaeTces lemepaneimil cexperaps Oprawnssnan
OfpeauueHHEx Haomii,

Crarsng VITI

1) Hoctoamu#t {Iporokoa oTEpUT LJHM IDUCOEUMHEHMA BCeX T'OCYIARCTB,

2) Mpuecoenusnrue ¥ Hacroamery IpoTokosy mforo rocyrapctsa, KOTOpPOE He ABIAST-
ca Loropapunaprefics cropetioft HKestnennum of wmeronoft mapwoctu 1974 romn, uMeeT Culy OpH-
coenuimenus ¥ pioll Konpriuuu ¢ nollpankaMy, BHCOCOHHEMM B HeC HACToamuM [IpoTOKONCM, LD
yexopry cofimorenan nexoxennfi crarsy Xl

3} Jogymen sl O UPHCOCIMHOHNKE CLANTCA HA XpadeHHe ['eHepailpHOMy cexpeTapn Opradp-
aguy O6venmuenyuy Hammi,

Crarna IX

1) Hacroamuil IlpeTokosn scTylzast B cAAY B HODPBHH Aellh mecTOro MECHANa, Cilelyomero
3a craueil Ha Xpanende BTOPOro IOKYMEHTA © TPHCOeNMHeHHH, I]PH YCAOBYH, 4TO HA BTy JIaTy:

&) cama Hongennus of nexenolt gasuocte 1974 roga BCTYIMAS B CHAY; H
b) Koupeqnua o xynic-hpoxaxe Tepapon 1980 ropa Toxke BCTYURASZ B CUIY .

Bean ofe aru Houmoumun ne NCTyNAT o CRAY HA 9Ty Aaty, nactogmul Iporoxos ecrymaer
B cuay B neppmit aann nertyiaemt ooceay otfenx Konsoommit,

2) At )ARNOTO TOCYIADETRA, B PUCOLUMINDNETOCT 1 nasTosncMy liporoxkony ltocne cna-
UM A XPAHSHHS RTOPOCD JINKYMONTH 0 npHoocaHneniy, uacroamut IIpoTroxos BeTynaeT B cHay
B nepshl gens moocrorno Mecsna, cloeaywomera an caavedt Ha XpoievMe ero LOKYMeHTS O IpHcOe-

AHHEeHUM, ¢CAK fa ovy farcy lipoToxo)n cnM BeTYUUT B CHAY. Ecnu na oty gaty cam llporowon
REHOC HE DOTYURE B Cuiy, 70 JpoToKOSA BCTYTIAGT B CHJIY LI AAHHOIO IOCYAAPCTBA B J€HL BOTY=-
nacHr B oCcHAy cadora Hpororoat.



Crarea X

Henut rocynapcrno peruduuupyer Koupernpw o6 meroBolt zaesoeru 1974 roge uam npucoe—
I¥HAETCA ¥ Hell NMocae BeTyNAeHWA B cuny HacToamero [[pOTOKONA, TO PATHQMKATHA MIM NpPH~
COefHHEHNE TAKRE HABISPTCA OpUcoelMHeHMeM K HacrommeMy IipoToxony, ecau 8TO TOCYILAPCT-
BO COOTBETCTBYRIMM OGPARNOM YBeNLOMIAET NENOAMTADHA,

Crarpg XT

Iwfice rueynnperno, xortopor B oury crared VIIT, IX naw X sacrcamero Dporoxoaa
cratonuren Joronapnnswemceles  croponelt Konsepune 06 uckopolt napuocre 1974 ropa ¢
HONPARKAMK, BUACCHINME DB Hce HacTommuM llpoToxomoM, cumraeTes, 6CAM OHO He yBelOMISeT
Jenonurapnsa of wioMm paMopenyr, Taxke Ioropapwpanmefics cropoHolt sroi Kowpennmm Ges
HODpAROK, B omnomensy awbol Horonapmbammelics cropold nrol KouBeHmoHM, XoTopas eme
Ee aaagerca Joropapupanmedca cTopoHol nacrosmerc Ilporoxcaa,

Crarea XIT

JuGae TocyAu{eTBO MURCT JNABHTE NP CAAYE HA XpaHEenHe ero KOKYMEHTA 0 NPHCOSARHE—
HHH HAd OPH FBOAOMACHUH, KOTOPOE ALENA0TCRA B COOTBETCTBHH co crartevelt X, UTo OHO He
dyrer csgzano crareelt I nacrommerc TpoTorona, JeaBicdile B COOTBETCTBHEH ¢ KacToamed
cTaTbell nerxaercs § nucemenuod qopMe # 0 Hem ofMOHATBHO YBeIOMAASTCA memosyTapuit,

Crarpra XITT

1) Jorowapununneces UOCYAAPCTHO MORET KEUOHCHPOBAOTEH HAcToAmMME IIDOTOKOX IryTeM
HINIPABACHHA ¥BEZOMICHWA ob aTOM EEeN0ANTaADHD,

2)  Jewoncamua DCTYRAST B CHRY B Neprhi ZGHL MECAIAa, caeaylmero 38 HOTEUeHHEM
ZBEHANTATH MOCMICE NOCHAe NMOAYUCHMA YRCAOMASHHA RLEHOSHTRDHEM.

3)  JMofoe NuropapHpapmeecs I'OCYAAPETLO, B OTHONCHMH KOTOPoro Hacroamuil IpoTokod
nepecraet ICHCTBOBATL B CHAY DPHMEHCHHA NYHETOB 1 W 2 HacroAme#d c¢TaTe#, ocraetrcs
Joropapupawpmchen cropenod Kounedigin of scwonoit gasuocrn 1974 roma, fes monpasck, ecam
0HO He fenoHcupycr Ty Komnpejtuwwo, o3 nonpapok, B cooTseToTBuM co crareselt 45 srtoft
Hounerui,

Craren XIV

1) Jenouwr o puif G pnaEeT e peiikge No0aMHne Koltud Hactommero [TpoTokona BoeM
TOCYRUPCT BAM,

2} lloere seryuxcuna hacroamero lporoxona B cuay B cooTBeTceTRud co crarseldt IX
gctosurapuil nogroronwr rexer Honrenmun of wckopoi#t manncerd 1974 roma ¢ nonpaBraMn,
DICCCHIMMIT [ e HacrTommie HpoToReaoM, o HANPADKT ©Q IADePCHINC MNOAMIHEE KODHK
neeM rocygapersam=yunoriukoy aroft Konpermmk ¢ onpaskoMiy, BHeCeHHHMH B Hee HACTOSMMM
[lpoToRONOM,

COBREPNENO n Beue anpsmnuplreoln Appea rHeA%d JCRSTLC0T HOCLMHICCATOTO I'OAN D enuli-
CUNORHOM DEICMIIAPE, PORET KOTOBOUO HH OEPIRArKGM, apaficlkoM, MCITancKoM, XKUTaHckoM,
PYCUKGM 1 Gpaliiy nCeroM SILKAX SNLITCH PADLO YT CHTHMHIMA,



PROTOCOLO POR EL QU SE ENMIENDA LA CONVENCION SOBRE LA
PRESCRIPCION EN MATERIA DE COMPRAVENTA INTERNACIONAL DE MERCADERIAS

LOS ESTADOS PARTES en el preasente Protocolo,

CONSIDERANDO que el comercic internacicnal constituye up factor importante para el
fomento de las relaciones amistosas entre los Estados,

ESTIMANDO que la adopcién de normas uniformes que regulen el plazo de prescripcidn
en la compraventa internacional de mercader{as facilitar{a el desarrollo del comercio
mundial,

CONSIDERANDO gque la enmienda de la Convencidn sobre la prescripcidén en materia
de compraventa internacional de mercaderias, celebrada en Nueva York el 14 de junio de
1974 (Convencidn sobre la prescripcidn, de 1974), para armonizarla con la Convencldn
de las Naclones Unidas sobre los contratos de compraventa internacional de mercaderias,
celebreda en Viena el 11 de abrll de 1880 (Convencidn sobre la compraventa, de 1980),
facilitaria la adopcidn de las normas uniformes que regulan el plazo de prescripeidn
enunciadas en la Convenclén sobre la prescripeidn, de 1974,

HAN CONVENIDO en enmendar la Convencidén sobre la prescripeién, de 1974, de la
manera siguiente:

Articulo I

1) Se sustituye el parrafo 1 del articule 3 por la disposicidn siguiente:
"{, La presente Convencidn sdlo se aplicari:
a}) cuando, en el momente de la celebracidén del contrato, los
establecimientos de las partes en un contrato de compraventa internacional de

mercaderias estén situados en Estados Contratantes; o

b) cuando, en virtud de las normas del derecho internacional privado, la ley
de un Estado Contratante sea aplicable al contrato de compraventa."

2) Se suprime el parrafo 2 del articulo 3.

) El parrafo 3 del articule 3 paza a ser el parrafo 2,
Artfculo II

1) Se suprime el apartado a) del art{culo 4 y se sustituye por la disposiecidn
siguiente:




"a} de mercader{as compradas para uso personal, ramiiiar doméstico, salvo

que el vendedor, en cualquier momento antes de la celebracién del contrato o en el

momento de su celebracion, no hubiera tenido ni debiera haber tenido conocimiento
de que las mercaderias se compraban para ese uso;"

2) Se suprime el apartado e) del articulo 4 y se sustituye por la disposicilén
siguiente:

“"e) de bugues, embarcaciones, aerodeslizaderes y aeronaves)",

Articuloc III

Se aflade un nuevo parrafo ¥ al articulo 31 con el texto siguiente:

"y, Si, en virtud de una declaracidén hecha conforme a este articulo, la
presente Convencién se aplica a una o varias de las unidades territoriales de un
Estade Contratante, pero no a todas ellas, y sl el establecimiento de una de las
partes en el contrato estd situado en ese Eatado, se considerard que, a los
efectos de la presente Convencldn, ese establecimiento no estd en un Eatado

Contratante, a menos que se encuentre en una unidad territorial a la que se aplique

la Convencidn.™
Articulo IV

Se suprimen las disposiciones del articulc 34 y se sustituyen por las sigulentes:

"1, Dos ¢ mas Estados Contratantes que, en las materias que se rigen
por la presente Convencidn, tengan normas juridicas idénticas o simllares
podran declarar, en cualquier momento, que la Convencidn no se aplicara
a los contratos de compraventa internacional de mercader{as cuando las partes
tengan sus establecimientos en esos Estados. Tales declaracicnes podran hacerse
conjuntamente o mediante declaraciones unilaterales reciprocas.

2. Todo Estado Contratante que, en las materias que se rlgen por la presente

Conveneidn, tenga normas juridicas idénticas ¢ similares a las de uno o varios
Estados no contratantes podria declarar, en cualgquler momentc, que la Convencidn
no se aplicara a los contratos de compraventa internaclonal de mercaderias
cuando las partes tengan sus establecimientos en escs Estados.

3. 51 un Estado respecto del cual se haya hecho una declaracidn conforme al

parrafo 2 de este art{culo llega a ser ulterlormente Estado Contratante, la
declaracldn surtird los efectos de una declaracidén hecha con arreglo al
parrafo 1 desde la fecha en que la Convencidén entre en vigor respecto del nuevo

Estado Contratante, siempre que el nuevo Estado Contratante suscriba esa declaracidn

o haga una declaracidn unilateral de cardcter reciproco.”



Artfculo V

Se suprimen las disposiciones del articulo 37 y se sustituyen por las siguientea:
"La presente Convencidn no prevalecera sobre ningln acuerdo internaclonal
ya celebrado o que se celebre que contenga disposiciones relativas a las materias

que se rigen por la presente Convencldn, siempre gue las partes tengan sus
establecimientos en Estados partes en ese acuerdo.®

Articulo VI

Al final del pérrafo 1 del artfculo 40, se afiade la disposicién sigulente:
"L.as declaracicnes unilaterales reciprocas hechas conforme al articulo 34
surtirdn efecto el primer dia del mes siguiente a la expiracidn de un plazo de

sels meses contados desde la fecha en que el Secretarlo General de las Naclonea
Unidas haya recibido la (ltima declaracidn."

DISPOSICIONES FINALES
Articulo VII

El Secretario General de las Nacilonez Unidas queda designado depositario del
presente Protocolo.

Artfculo VIII

1) El presente Protocolo estarid abierto a la adhesidn de tocdos los Estados.

2) La adhesidén al presente Protocolo de cualquier Estado que no sea Parte
Contratante en la Convencidn sobre la prescripcidn, de 1974, surtird el efecto de
una adhesidn a esa convencidn enmendada por el presente Protocolo, sin perjuiclo de
lo dispuesto en el articule XI.

3) Los instrumentos de adhesidn se deposiltaran en poder del Secretario General
de las Nacliones Unidas.

Articulo IX

1) El presente Protocolo entrard en vigor el primer dia del sexto mes sigulente
a la fecha en que se haya depcsaitado el segundo instrumento de adhesidn, asiempre gue en
esa fecha:




a) la propia Convencidn sobre la prescripeidn, de 1974, esté en vigor; y
b) la Convencién sobre la compraventa, de 1980, también esté en vigor.

81 esas dos Convenciones no estuvieren en vigor en esa fecha, el presente Protocolo
entrard en vigor el primer dfa en que ambas Convenclones estén en vigor,

2) Para cada Estado que se adhlera al presente Protocolo después de que se haya
depositado el segundo instrumento de adhesién, el presente Protocolo entrard en vigor
el primer dia del sexto mes siguiente a la fecha en que haya depositado su instrumento
de adhesildén, si en esa fecha el Protocolo mismo estuviere en vigor. Si en esa fecha el
Protocolo mismo no estuviere aun en vigor, el Protocolc entrarda en vigor para ese
Estado en la fecha en que el Protocolo mismo entre en vigor.

Art{culo X

51 un Estado ratifica la Convencidn sobre la prescripclén, de 1974, o se adhiere
a ella, después de la entrada en vigor del presente Protocolo, la ratificacidn o la
adhesién también constituirdn adhesidn al presente Protocolo si el Estado lo
notifica al depositario.

Articulo XI

Todo Estado que llegue a ser Parte Contratante en la Convencidén sobre la
prescripcién, de 1674, enmendada por el presente Protocolo, en virtud de los
art{fculos VIII, IX o X del presente Protocolo serd considerado también, salvo
notificacidn en contrario al depositarioc, Parte Contratante en la Convencidn,
no enmendada, respecto de cualquier Parte Contratante en la Convencidn que no sea alin
Parte Contratante en el presente Protocolo.

Articulo XII

Todo Estado podrd declarar en el momento del depdsito de su instrumento de
adhesion o de su notificacidn conforme al artfculo X que no quedara cobligado por
el articulo I del Protococlo. Toda declaracidén hecha conforme a este articulo se
hard constar por escrito y se notificard formalmente al depositario,

Articulo XIII

1) Todo Estado Contratante podrd denunciar el presente Protosolo mediante
notificacidn al efecto al depositario.

2) La denuncia surtird efecto el primer d{a del mes sigulente a la expiracién
de un plazo de doce meses contados desde la fecha en que la notificacldn haya sido
recibida por el depositario.




3) Todo Estado Contratante respecto del cual el presente Protocolo deje de surtir
efecto en aplicacidén de los parrafea 1) y 2) de este articulo seguird siendo
Parte Contratante en la Convencién sobre la prescripcidén, de 1974, no enmendada, a
menos que denuncle la Convencidn, no enmendada, conforme al articulo 45 de esa
Convenclén.

Articulo XIV

1) El depositario transmitira copias certificadas conformes del presente
Protocolo a todos loas Estadoas.

2) Al entrar en vigor el presente Protocolo conforme al articulo IX, el
depositario prepararid un texto de la Convencién aobre la prescripeidn, de 1974,
enmendada por el presente Protocolo, y transmitird copias certificadas conformes a
todos los Eatados Partes en esa Convencidn, enmendada por el presente Protocolo.

HECHO en Viena, el dia once de abril de mil novecientos ochenta, en un sclo
orlginal, cuyos textos en Arabe, chino, espafiol, francés, inglés y rusc son igualmente
auténticos.




I hereby certify that *the foregoing text Je certifie que le texte quil przcdde

iz a true copv of the Protcoccol amending the 2at un= copie conforme du Pretocsle meodifiant
Convention on the _imitation Parica in the la Cenvertion sur la prescripticn en matisre
Tnternational Sale of Goodszs, concluded at de vente Internationale de marchandises.
Vienna cn 11 April 1980, the original of conclu A Vieans le 11 avril 1982, dort 1'original
vhich is deposited with the fecretary-General se trouve CEposd aunrds cu Secréta’re géréral de
0T the iCnited Natiocns. 1'0rganisation des !"ations Urnies.
For the Secretary-Cenerol: Pour le Cecvitaire ganErai
The Director, Office of the Legal Tounse?l Te Diveotewr, Purear “u "rneadller juridicus
in charge of the Office of lLegal Affairs choarge du Bureou des affoires juridiques
- .
“-,.[1 R g AN
United Wations, New York Organisation des Mations Unies, Tew York,

11 August 1980 le 11 aolt 1989












Certified true copy X.7 (a)
Copie certifiée conforme X.7 a)
Octoboer 2004





